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O R D E R
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Some casual labourers working in tine News

Division of Doordarshan at New Del in 5. had filed lT>e OA No,

635/97 seeking consideration of their claim for grant of

Lemporary status and consequent, regular isa tion of ttioir

services. Despite issuance of notice of the OA tiie

respcundents failed to turn up or to fi le a counter., After-

hearing the coufrsel for the ac)pl 1 rrai'uts 'In the OA 'the

Tribunal by its order dated 29,9,.97 allowed the OA and

directed Reap, No. 2 in the OA. narnely. L.he Head or Mews,

Doorriarshan News, Akashvani Bhawan, Parlisment Street, New

Delhi to tronsider the claiiri of temporary status of all the

'3 apfilicants witLi in a period of 4 weeks fi-orri liis date of

receipt of a copy o'f tine rirder and to convey to then; tiie

dec!si on i ndi vi dual 1v .
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Adrnittadly. ao such daaision was aether

takan or conveyed to the anpl i oantco^ After warding for
some time tl,e applicants in the OA nlerl the preeonl.
Contempt PetU.1 o.', ' ( Ci v1.1 ) aga.nst the He.d of News seeking
ar;tiori in contenipt. against the respondenrs.

The Tribunal issued a notice rr tno Cr

the resnondentr However,, on 77. 1.9S the learned counsel
for the respondent appeared and stated tnat an Oo

sotting aside the ex parte order had already been riled,
being OA tkr 277/98., Oy the order dated 27.7.97 rre
sroresairi OA was rejected ar.d by a separate order the
respondents were directed to, -riispo.e cf hue
renresentatiorr of the applicants r. the OA within 4 week,,

from that. date. it now appears that the respondent, have
ieie„:.ted the representations claiming ternt)orary status and

the only gr ound inentioned in the riecisior, conveyed by the
responderits for ' rsjectlriQ 'the i-soresen ta ti on is that at.

the time when the applicants were engaged as casual
labourers there was no scheme in force according ts .diich

they could be granted, tsmporary status. The learned
counsel foi' the respondents has accor d'l ngl y rU gu^u

the representations of the applicants In the OA iiavjug

already 'been 'disposed of this Orv,tempt Pet.ition should be

proceeded with furt.her. Annexure P 2 is hue cr de, ; h-.. ..vP

from the Ore Administrative Officer, Soor rio r siian News

addressGii to one of idis applicants, namely. .Oim. tok

informing him that since he was not employed as casual

labourer in DO Mews on , the date when the scheme framed by

the Department of Personnel 0 Training was framed he w^as

not eligible for grant of ternpoi-ary status.



•i- It is true tiiat according to ttis iudgnierM.

orriPi- of the Tribunsi. the respondents ware required to

take a decision on the question of gr-arit of temporary

status to ti'ie applicants in the OA and to convey the same

to them i n di y 1 dua 11 yo and that tine respondents have riow

taken a decision and conveyed the same to the appl icarits,
/

thougi"! after some delay. The learned counsel for the

petitioners, however', urges bcfoi'e us that tine decision is

i iD deoislori in the eye of law. as it goes against the

lettsi" and spii'it of the judgment order fr'nssed by tine

Tribunal ,. The learned oounsel 'for ' the r r^spori den ts

velnemer'i tl y refutes this contention by stating t.lnat the

nudoiiient order -of the Tr-ibunal stands implernen ted..

5. On consideration of tine i' ival con tGi'iti oi'iS

we rnnd ourselves in agreement wi th the peti tioriers'

counsel. The reasons a;-e not for to seek;.

f- fhc scherris referred to above under whioin

the claim or the applicants was I'equired to he examined

does provide that it would apply to persom-s who I'lsz^h
/-erw ^

3l reariy^woi-kii'iG as casual labourei"s when the scheme came

irito torce, i.e. ^ I i 9. 911. But there are judgments of the

cibunal wnere i t lias beeri held that tine scheme would ve: y

nii.iou ri pply even to those casi.ia] iabourers who were snoaged

oi rSi 1 .9.93. ,As a matter or fact in the judgment or"der

dated /9,, 9.97 Itself a speoifio reference has bean made to

the order" passed by the Tribunal in OA--1 6 9 6 / 9 5 arid it har,

ueen riu tlner stated in clear term>that acoording to the

sa.id oi-'dsr t.lie soherne for grant of temporary status to

casual labourers is applicable to even those persons who



fulfil Jipecified eliqibilii-v ^ ■ '
> 0.1 bi my enter,-a of length of serviceat any time after i q it -

"«»-• <-"10 taking the1, the inetant caee the respoh.enta to have
.  oonve„,„„tly omitted to take note of this important feet.

.  «refpre, convinced that civil contempt ,s made
<^iit in this case. However in " aj'However in , order to give the

.  respondents another chanoo t-f i i
:  "Plsment the Judgment/orderof the Tribunal dated Z9.9,97 W refrain from im ■

am t rom imposing any
P-alty other than costs. The respondents- are allo-ed.
urther 7 months .time from today to proponiy-oonsider the
— Of the applicants in the oV fcr grant of temporary
Status under the relevant so i •

-evant scheme irrespective of the factWhether they were engaged before or after 1. 9,. 93. ;

■  ' -r- ■

,  : '■ the respondents in theacts and circumstences of th^s •
-  ̂ -ase are- assessed atRs. 1000/~'which tho r-r- - 1/  ̂ Oh the respondents Shall pay to the

applicants Within ? months frpm today. , .
I•  S. With the. above order the CP i

s disposed of.

Member (A) N. BHAT )
Member (j)
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